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w A1icati.on No. 	 C-. 	 - -- 	 - 

51 Ap!cafltS 	 - 

4 sondents: 
 

Avcate of the App1iCdfltS 

A1vcate for the RespOfldeflt 

oteS 	
çTht 	- OrO 	errTuna1

Istry 

	

15.09.2004' 	
Heard Mr. A. Mixied, 

learne 

1 	
counSel for th  applicant 

and also Mr. 

- 	 C.G.S.C. for ,  

F 	'iic lion 's ni 	rrn 
1. 	 k.K. Chaudhuri. 

is i1cdjC F. i. c 	s. .v,- 

dpostcd v4 	
the 	 ndentse  

This appliCatiOfl is against the 

Dated.J...1 	
t,anser 	of the applicant from 

- - 	 Deoot. 

EJO  
-€- 

Store Keeper, ant.eu 

	

Dy. Registri 	
Narengi to GPIX as Assistant in the 

same place. This Tribunal cannot 
Ct 	

interfere such 	
of transfer order 

administration. However, 
issued by the  

the 
applicant su)*uitted represefltatbonl 

' 
aq•aiflst his transfer  dated 23.08.2004 

at nnexure o. The respondents are 

direCt to give a reply to the repres 

entatiOfl of the applicant within six 

weeks from the date of receipt of this 

order. Till the completion of the 

above exercise status quo shall be  

maintained. 

The O.A. stands diSpOSed of. No 

order as to costs. 

, 	

Member (A) "O:~Y 	I 
mb 

Al 
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IN THE CENTRAL ADMINISTRA 
	

1BIJNAL;I 
; 	rk 

GUWAHATI BENCII, CU 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATWE TRIBUNAL ACT 1985) 

• 	ORIGINAL APPLICATION NO. 	OF 2004. 

BETWEEN 

Shri Thshar Kanti Das,' - 

• 	 . .. Applicant 

-Versus- 

The Union of India & Others 

Respondents 

LIST OF DATES AND SYNOPSIS 

Annexure-A is the photocopy of Ref. No. 3/PERSIA-

2/1208/3622 Dated 2908-2003. 

Axinexure-B is the photocopy of Office Order Ref No. 

NGD/EST./20/858 Dated i9 August 2004. 

Annexure.0 is the photocopy of Ref. No.RME/EST/28/1057 

Dated 12th  Atigust 2004. 

Annexure-D is the photocopy of Representation dated 23m 

August 2004 filed by the Applicant befre the Respondent No.4. 

Annexure-E is the photocopy of legal notice served to the 

Rcspondcnt No.2 to 4 on 31-08-2004 by the Applicant. 

This application is directed against the Office Order Ref 

No..NGDiST./20/858 Dated 19th  Aug%ist 2004 issued by the Respondent. 

No.4 and with a prayer before this Hon'ble Tribunal to direct the 

-Respondents to allow the Applicant to continue in his present phice of 

lt w\tS! 
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• posting as Store Keeper till his 6(Six) months tenure is completed in 

• December 2004 as per policy laid down by the Head Office Canteen 

Stores Department, Mumbai vide Ref. No.3/PERS/A-2f1208/13 622 Dated 

• 29-08-2003. 

RELIEF SOUGHT FOR: 

That the Hon'bie Tribunal may be pleased to direct the 

Respondents to set aside and quash the impugned Office Order Ref. 

N6.NGDIESTJ20I858 Dated 10  August 2004 In case of the applicant 

issued by the Respondents No.4. 

To Pass any other relief or relieves to which the Applicant may 

be entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

The Applicant prays before this Hon'ble Tribunal seeking an 

interim order by this Hon'ble Tribunal by giving a direction to the 

Respondents not to implement the rmpugned Office Order Ref. 

No.NGD/EST./20/858 Dated 19th  August 2004 in case of the applicant 

• 	 issued by the Respondents No.4 till disposal of this Original application. 
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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL, 
ç) i 

• 	 GUWAHATI BENCH, GLJWAHATL 	 (i 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL -ACT1985) 

ORIGINAL APPLICATION NO. 1 	OF 2004. 

BETWEEN 

Shri TUshar Kanti Das, 

PNo.2753, 

Lower Division Clerk (Store), 

• Office of the Manager, 

Canteen Stores Department, 

• P.O.-Satgaon, NarangI, 

Guwahati-78 1027. 

Applicant 

The General Manager, 

Canteen Stores Department, 

Adelphi 119 Maharshi Karve Road, 

Mumbai-400020. 

The Deputy General Manager (P&A), 

Canteen Stores Department, 

Adelphi 119 Maharshi Karye Road,. 

Mumbai-400020. 

The Regional Manager (East),. 

Canteen Stores Departrnciit, 

• P.O.-Satgaon,Narengi, 

Guwahati-78 1027. 

The Area Manager, 

Canteen Stores Department, 

Ob 	 4~~ 
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P.O. -Satgaon, Narengi, 

Guwahati-78 1027: 

Respondents 

I) DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER ACAINST WHICH THE APPLICATION IS MADE: 

This application is directed against the Office Order Ref. 

NoNGD/EST./20/85Datcd 19th  August2004 issucd by the Respondent 

No.4 and with a prayer before this Hon'ble Tribunal to direct the 

Respondents to allow the Applicant to continue in his present place of 

posting as Store Keeper till his 6(Six) months tenure is completed in 

December 2004 as per polIcy laid down by the Head Office Canteen 

Stores Department, Mumbai vide Ref No.3/PERS/A-2/1208/3622 Dated 

29-08-2003. 

JURISDICTION OF THE TRiBUNAL 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hoif ble Tribunal. 

LIMITATION 

The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of' 

the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as such he is 
- 	,11 	l.+ 	-.,4 	 • 

Cfluui,,u 10 an i'lgllLS u.0 	 ,gdai aiw.&.& uu.&i u1 	t)n)uLu11Ofl Of  

India. 

4.2) That your Applicant begs to state that he is a Lower Division 
Cu 	L- / 	.,\ 	 i. KL.. A icn'. L,UJr.,)  VVUJ2J1% tLLIU'..4 L1J. 	1.A. Ui Liii.., 	pOIiUi..flL I lU.t1  }fl i.i..4.tUV 

he is working as Store Keeper in Canteen Stores Depot in Narangi for 

. h q- 
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last. 2 (Two) years against existing vacancy of the Store Keeper of the 
TS 	.-.i. tL 	.-.. 	T 	 ...., 	n 1. 

 I.iu. 
.,,. i4...IILI Oiu 	ui 

charge of Store Keeper, ESD Depot, Narangi. By virtue & seniority he 

got the monitory benefit of ACP Scheme introduced by the Govermnent 

of India. It is also a fact that there is no vacancy available for him to get 

promotion. He has also given an undertaking while taking mon tory 

benefit of ACP Scheme that he will no forego future promotion. 

• 	4.3) That your Applicant begs to state that he has taken charge of 
Qi-. 	V-..-......... C'T) 1 	i-1.. 	i-I.. 	T.1., iCA Ti- 	 +.. UJ1, 	 '.J.L 1 ILL LUI., LLDJflUI VI JUly I..tJVt. IL la VVVIUI IA) ITh.,iiujii mi.' 

that the Store Keeper of Canteen Stores Department should be rotate 

once in every 6(Six) months as per policy laid down by the Head Office, 

(1-anteen "i--'-' 	 partmcnt, Mümbai vid-' 	'} /flt?T)C! IA )LJj.' 	I.JI, I.l 	iiu.J,IJ.LL1/rt 

211208/3622 Dated 29-08-2003 issued by the Deputy General Manager 

(P&A) for General Manager. Hence your Applicant's tenure as Store 
V 	c... (iT) 1 ,1 	1,1 1. 	 i-1.. .....i-l.  XA.44A4 in u I SuVUiu u.. 	i....i un ui ulunul jji jj,t.'iflu,i  

Annexure-A is the photocopy of Ref. No. 3/PERSIA- 
')I1QItV 	 ' (Q ')AA' 

I i..Uøi JJL.I.. LJau.43 JJOh.JJJ. 

4.4) That your Applicant begs to state that most surprisingly the 

Respondent No.4 vide his Office Order Ref. No. NGD1EST/20/858 

Dated 19th  August 2004 has Issued a transfer order of the Applicant (who 

has not completed his fixed tenure of 6(Six) months as per policy laid 

down by the Head Office, Canteen Stores Department) from GP-1 as 

Store Keeper. It may be stated that one Shri N.N.Bonia, Store Keeper-Ill 

who was attached to Narangi Depot vide Ref. No.RMEIEST/28/1057 
Dated. 12th  August 2004 issued by the Respondent No.3 has been asked 

to take over the charge of Store Keeper from the Applicant although Shri 

Bonia is not a regular Store Keeper of this Depot. Being aggrieved by 

this the Applicant filed a Representation on 23r d  August 2004 before the 

Respondent N6.4 praying for his completion of 6(Six) months tenure as 

Store Keeper UP-I as per policy laid down by the Head Office. He has 

also served a legal notice to the Respondent No.2 to 4 on 31-08-2004. 

But till now the Respondents have not taken any steps for his 

continuation of his tenure as Store Keeper. The Applicant apprehends 

that at any moment he may be released from the charge of Store Keeper. 

LI 

h cr fç'-r*- 	 .• 	 - 

I 
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Hence finding no other alternative your Applicant is compelled to 

approach this Hon'blc Tribunal scckingjusticc in this matter. 

Annexure-B is the photocopy of Office Order Ref. No. 
Q!ocg NGDiE.,T hA, 
	' U.'U 19 U%UL WJt. 

Annexure-C is the photocopy of Ref. No. RIvIE/EST/28/l057 
- 	 1th A 	IAA .L.'aLtA4 11.. .rLLU,L 2004.  

Annexure-D is the photocopy of Representation dated 23 

August 2004 flied by the Applicant bfore the Respondent No.4. 

Annexure-E is the photocopy of legal notice served to the 
KL ' i-... A 	'1 AU 'AA4 
.L )L. LU t UJI .3 1 U0 UJf UY UI.' £f}J1UJC11IL. by 

4.5) That your Applicant begs to state that he has not completed his 
,1 i-........,. .-.c I-(Q,-\ 	1.... 	 L.h i- 	 'AAA nUrmai L,UUII... UI U.iIA) If1011ul.) i.e. IIUIII JUL LU 1.3 	flItJt.,1 1,'JU? as per 

laid down policy adopted by the Head Office of the Canteen Stores 

Department regarding rotation of Store Keeper after completion of 
aIU\ 

iij,uu,. i 	uji., 	iiuflt iia V, lfIUIaL%., UI'..'U U SVLL '.JLLLt4. 

Order regarding normal tenure of Store Keeper. The action of the 

Respondents are illegal, arbitrary, malafide and also not sustainable 
..,-.4;,_ ii.. 	 c,..,. U.4UIC t.iiC 	UI iavv a vv.ai a, in 

4.6) That your ,  Applicant begs to state that it is a basic principle of 
I 	.s,s1' 	 1,.,+ 	 4 	,11 .LA%a.L pU1iLJ I WaL ia W IIUUtU aiiu& U {ULI U L,CIUIIflL Wr all YV 1W Cqual 

concern and respect. Like people, situated alike are to be treated alike. If 

one chooses to exclude others from the like benefit without good and 

'v 	 .  	,11  	ç  	4,•,, anu   i 'awi1   IL   VV   lu   u'   cit   uivaI)   un.i   '..iJ.L   UL)L4   juuuatOiy   auu   LULL) 

unreasonable. Article 14 of the Constitution guarantees equal before the 

law as well as equal protection of the laws, 

4.7) That your Applicant submits that helms got reason to believe that 

the -Respondents are resorting the colorable exercise of power to 

accommodate their Interested persons in their favourable place. 

P 

Fd 

i- 	 M o• 



4.8) That your Applicant submits that the action of the Respondent,s is 

in violation of the fundamental rights guaranteed under the constitution 

of India and also in violation of principles of natural justice. 

4.9) That your Applicant submits that the  action of the Respondents is 

highly illegal, improper, and whimsical and also aainst the Transfer 

policy adopted by the iL 5O'partment. 

4JQ1 That your annijcatjon submits that the Resnoncjents have violated AL 	
I 

the fundamental rights of the applicant. 

II) that this application is tiled bonafide ,  and for the interest of 

justice. 

The Applicant craves leave of this Hoifbie Tribunal advance 

fiurthei- groiinds the time of hearing of this instant. annlication 
II 

5) GROUNÜS FOR RELIEF WITH LEGAL PR(WiSiON 

Ft For that, due to the above reasons narrated in detail the action of 

the Respondents is in prima facie illegal, malafide.. arbitrary and without 

jurisdiction. Hence the Impugned Office Order Ref. No. 
kWrVQT 1101Qc2 Ft lO A. 	 I4 A 4..J/ t).J .L.PUL.& 	A 	 4J'1' UL 64O. )A 	 UI 

be set aside and cpashed. 

5.2) For that the Respondents have violated  their own guideline 

regarding tenure of Store Keeper for 6(Six) months and also rotation of 

Store Keeper after completion of 6(Six) months. Hence th e  Impugned 
t4 1'J 	TITVIQT IlAIQcQ T"n+,1 1 Q]  A rn.,c,f ')(YIA ., '...'J..AA'..A.' '.JI %4..4 L.%,A. .1 'sO. i 's'.JiJrj.,,,sj A .1 A.W 	.l.JLIL'.AA I.' 	4-1.t4q.4.II. 4..jJ1' AU 4* 

nft1u at'n1inf TflUJ be t as;Ap. antI 

i..i 	l or that., the actiort of the t'esnondents is illegal, arhitrary 

malafide and also violative of administrative fair play. Hence the 

Impugned Office Order Ref. No. NGD/EST./20/858 Dated 19 th  August 
2004 in case of the annhicant may be set aside and ana.stied. II 	 .1 	 1 

5.4) For that the Resnondents have violated the Article 14i6 & 21 of 

the Constitution of India. 

R--. !c'- 	y-g• 
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55 	For that it is settled nronosjtjon of law that when the same 

principle have been laid down in given cases, all the persons who are 
similarly situated should be granted the said benefits. Hence the  
Impugned Office Order Ref No. NGD/EST./20/853 Dated 19W August 
2004 in case of the applicant may be set aside and quashed. 

5.6 	For that., the action of the Resnondents are arbitrary mala ficle 

and discriminatory with an ill motive. Hence the Impu ned Office Order 
Ref. No. NGD/EST./20/858 Dated 19th  August 2004 in case of the 
applicant may be set. aside and quashed. 

. I) l- or that the Resnonclents before transterrrna the applicant ought 

to have considered the transfer policy of the Store Keeper issued by th e  
Head Office, Mumbaj and as such, the impugned transfer order is bad in 
the eye of law and Is liable to he set aside and quashed. 

$) For that the action of the resnon(1nts is arbitrary, mala-ficle and 

discriminatory with an ill motive. 

9) For that. in any view Of the matter the action of the l<esponctenls 

are not sustainable in the eve of law as well as fact. 

I he Annhicanf craves leave of th  is Honble TiIhimaji advance 11 

further srounds the time of hearing of this instant application. 

e) DETAiLS OF REMEDjES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 
I9c). 

7) MATTERS NOT PREVIOUSLY FiLED OR PENDiNG IN ANY 
OTHER COURT: 

That the Applicant thither declares that. he has not filed any 
application, writ petition or suit in respect of the subject matter of the 

kA ', 	 ~Toy- 
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instant, application before any other court, authority )  nor any - such 

application. Writ Petition of suit is pending before any of them. 

S RELIEF SOUGHT FOR: 

tinder the facts and circumstances stated 

above the applicant most respectfully prayed that 

Your Lordship may be pleased to admit this 

application, call for the records of the case :, issue 

notices to the Respondents as to why the relief and 

relieves sought for the applicant may not be 

aranted and after hearina the narties may be 
I 

pleased to direct the Respondents to aive the'• 

following relieves. 

. h 'I'hat. the Honhle 'Intmnal may be nleasecl tn direct the 
I 

Resvondents to set aside and quash the impugned Office Order 

Ref. No.NGD/EST./20/858 Dated 19th  August 2004 in case of the 
annlicant. issued by the Resnondents No.4. II 	 ., 	 I 

2) To Pass any other relief or relieves to which the Applicant. 

may be entitled and as may be deem fit and proper by the 

Hon'ble Tribunal. 

R. 1) To pay the cost. of the application. 

9 INTERIM ORDER PRAYED FOR: 

The Applicant, prays before this Hnnble Trihuna.l seeking an 

interim order by this Hon'ble Tribunal by giving a direction to the 

Respondents not to implement the Impugned Office Order Ref. 
KTT(T'/PQT /1oIQQ Tt1 i0 A1. - 	 1' tk. n1 .4 I J.I S.JLIj_J 1 .1 /.Ji J.J,. ,LIL..&4 I ,F 	J ).L&t4SI 	jv-i' ui 	 i,iu.' 

issued by the Respondents No.4 till disposal of this Original applicatioa 

Ifi) 	Application is led through Advocate., 

ic 
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Particulars of LP.O.: 

I.P.O. No. 	.G 
Date of Issue 	1 	- 09 - o 
isuedfrom- 

Payableat 

r 	r 

LIST OF ENCLOSURES: 

As stated above. 

Verification 

/ 

T 	fçc 	Or 
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ir 

-VERIFICATION- 
/ 

i Shn Tusiiar Kant.i VMs, PNo2753. Lower Division Clerk 

(Store) Office of the Manager, Canteen Stores Department. P.O.. -Satgaon, 

Narangi,. (3uwabati-78 1027 Assam do hereby solemnly veri1r that the 

statements made in na.ragraph nos  I 
 

are true to my knowledge, those made in paragraph nos. 	4. C 

are being matters of records are true to my 

information fr,rived there from irhich 1'beiieve to be true and those macic in 

paragraph 5 are true to my legal advice and rests are my humble submissions 

before this Hon'ble Tribunal. I have no(suppressed any material facts. 

And I sign this verification on th 	 fCr4-  i 

at Guwahati.  



-'-------- ---------.---------- 	 ________- 	
,____4_ 

	

f 	 c'cjJvML'N')rzNDJA 
M1NLS'J R Y OP DJIENC/ 

	

t 	 C"4VYi/N STORES DEFA1?'JMENT 
. 	 'ADJLPTJJ", 1)9 lfKI()AD 

MLIñUJAJ_400 020 

C).'\ A i ig,  2003 

,* 

/?c/rf,,te is•invited:, this office Citculcir iYo. 3/Pers/4-2//208/51 72 
:ia(I I 9/11/99 whereIn all dcpoi r'oers were directed to periodically rotate ,  

and .such; inf , r,iia(jo, 'as to be in(jma(ej '; 	c,,,& Ne,fz,na/ lvicf,Pager far oiiwwcJ .'thpnLcj,, 
 

to HO Mid/?lb(11, 

2. 

 

It has oine to the notice of HO.that Depot Managei.s are either partially iOlaling (lie s(orekecper,s or not adheriiigth the 
i/(/Ic/jQ, isxltfd by j;jQ  pick' c/bOut: fl u/jailed circular. ThOi fcithçy. of.  

not roatinp the Store Keepers JiCt'! Otlico/ly 1103 beoi %'W4'ed .s'eriou.vly b)cOuu1pe(e,1l awbotity. 

3 	
All Regiuiial MQ/7cJpe,v/J)'poi Maiiagers are once again clirected to 

4/J5111(f '(p/ cr'JuiJu/ic1/)r. wit/i the 
!n.1ruc//on,' con1aId ii, Circular No, 

do/ed 19/11/99. COpy eiicls'oedj 

• RAils arc also to monitor (hcsc cispccis during the ir visit to depot and widor.ce 1/ic sonic in their tour no:, 	 . 	* 

5. 	7Yie sto 	I lTD 	
J'JJ as also i/'Qc on Sensitive 

also he rotated eveg Ar. InonjIls ii Ujie scune 

6 777e depot l71auzage, ..hou/d also obti a CCr
( Ulca(e front SIafl/SK as i//1(IC/ while handing ovdj' SlOt Cs/'ec(/o 

I have been /ully bi/efed about. the 
dutfc,' quid 1cspOn.s'i/j/ it/cc of audi have ti/1d/fd th e  ,so,nc * 

7ii oh a i'e /flSltiiCt/O,i5 are (a be slricuy cotuplied with. 

b? 	Plecj,v(  

 

---••-.•-..'--.-------.--..--..-.---.--.-----, 

;crt h 
lUt (I. 

----- 

• I.,, 
:' 	 ...... 

(MC91;/A) 

JOI? GENEp4j YA(JEJ? 

air 
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• . 	
H 	, . 	: 	• 	

•. 	
.," 	., 	,, 

GOVERNM[:Nr 01 t1NJ)JJ 
- 	

• .MiNJ.t'[y OF' DiI1N(J 	, 	 ' 	" I..,  

CAN 1 Jt S L 0111 DEl ft I M1N I 
. 	

')ELPi•ir'ji9 M 14 ROAD, 	
•: • •• 	•" 	• 

1AI-06 020. 
r 

Ill J jt(, 	JJI2O/ 51 1 	

A 	

( 	Nov'* 
- 	- 

• 	 -• 

Ld i this oil icc, C1( U 	No 3/A-2/1 292/142 (It 17 07 9j vido 
• 	\hcJi :111)1) C•j)t 	n ngcr were dJrctcd tn rdiate Btorek ecp eruon cc in 	on 

m d iii {li iuin iti 	to b e..i.0 (un ated to the Regiu n l .M an ner YHJ 0 crouli No J/In/A 2!] 2O8Jj 63 dtIG oct 	
thin we to ion der a certific 	to th 

 Nul 

 
110, 	 • 	• 	 • 

2 	
have come tp ' 11() t- 

	

Joe where 	tüt CCJ)crs )nduJ 	Unhealthy 
prctj 	d 	h eavy lojs du to h ort 	v'li ich they are JOt b 1 to rco lye 
for hi on 1h 	opeth er Ii certj 	ss the S t()rCk e op era, 1 ve 	or :ir nn the 

p 	h 2j1 Pint n 	tht di' rc)DUfjc 	fJi sicjrl, 
• 3. 	a 	• n be iJi 	Storek C) em 	to 	mco:i cik 	on E1n c1iip 

	

q uerie/dj CiOpnJI 	in 	or 	l•ttijbii ed •.th I,h im, it will Jrcd i11 at Liz 

• 	r ao not givcii ph'jj cbw 	o any stores I3'nM,ithnj prior () Ii 
rccnit 	iiz 	this prfl1cI 	tIiy 'will bt 	fltflCjzO(j to the CSK Sect1011 h/j01 thges will b im in ccJatc ly in hm eted aloiiwtl1 iJ e cxp 

1i toi1 of 
ii 	

;t ckeep, comni cntc of the Depot  

	

1AI 	iw d 	Comm en dation of 
OOn CC:r 	jRMo Ui C: 	Bi1u eli at RU :Uor rc) vo/(1ir3CiJ)jin my action; as thc ac 
fli fly !)C fii w;il enable t1 Storckccpr te Depot 

Mann r and the (Hend Offlc 
lo neLlie tJ 	t4W1(fli 	well in liui 	refu 	1ill i the nidiyidj 
4 	't be boyc 	me to hc 'ü clJy coipJ,ej with 
S.

m 1 owJ(;(Itc 	. . 	• • 	• • 
	• • 	• 	• 

1 	' 
• 	

• (U3JASIi RAP Ufl) 
or 

• 	. 	
•  
i• 	

!l; Or1tJ IVI,
( P&A) 

-• - 	• 
	(?rp 

• 	• 	 • 	• 
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Minisy of Dofcnc -  

Canteehi Stores l)eiartrnéift 	- - - 	- 
/ 	 Naig 

IL] \o 0361-2644926 (0) 	
lo 

0361-2642482(0) 
031-2640769 (R) 

Fa No 0361-2640801 
dt7'csdindiaq In 

Ref. No NGDflST/20/853 	 Dale 19 Aug'2004 

OFFJCJ ORDER 

CHANGE OF GP 1N13ARGES  

Consequent on aua1mient and posng 01 regulat SK the intetehanges of 
li)lk)Wmg SK'c imd iocs cJeiJs will uikc plicc with c11ct horn t' Sopt04 

-.-
Si No P No 	Name 	Designation Lusting hansier 1 

Group 	. - to  
2192 SiiWBOrMt- 	- 

- 	 0..L. 	C1P4'V 	-'.'-•, 
2563 	Su Sanjo3 Uimre 	[si- ,m -------------------------- &VII with _______ 	

Sec.  
[2753 [Sn T K Das 	 LDC (5) 	GP-I 	GP-ll as 
I 	 Assistant 

2771 	ojIiakiii 	I 	P-IVII Ldgci 

-- .---.--.--- 
A)dmgly Ll1L slOdkecper will like over completb charge of the grollpsms 

.s!iosvi above aild submit the completiOn report to the undersigned at the cirJiest,  

• - 	- 	. 	- 	- 	- - - 	( S.K. Gupti 
Aica Mmagt.i 

CC: 	RM (E) 	. - 	
0 	 - - 	

- 	 -: . oiitonna1-ionP1. 	- 
SI) Nai mgi 

- CC: 	PN21.92 (5K), PN-2563 (8K)- - : 'fonfimatjoj & necessu -v action. • 	PN-2753 LDC (S), PN-2771 LDC (S) -• 	- : - 	- 	- CC:  
O.ORflEp41 	. 	- •- 	- - 	 . 
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-b)) 

I he Manager , 
C.S.D. Depot, 	 .. 	 . 

Nranqj. 
  

/ 	Ref. 	
Your offlce order No. ND/2/581 dt. 19.8.2004;

. 

 Sub : • 

	

. 	 . 	 . 	

0 

	

0 	 • 	
•0• 	 • Respoc ted Sit, 

Most humbly, i beg to state that I am servin years against existing 	 g as store keeper last 2 
Vacancyofforekeper to this Depot. it may be stated 

	

that I have takei] Over the chrg 	f GP - I as store keeper SIceJuIy 2004. As 	•0 

0 	 fDCi• 

laid down Policy by the H.O,Sto10 keepers should be rotated Once in e
0 ery 

six month. 
But surprisihgIy.qn16 eper harned PN 2192 Sri N. N. Bonia 

SKiij has been attached from RTD Narangi vide letter No. RME/ESf/28/1057 . . dtd. 1 2-8-2004 	0 	

• 	 . 

 

0 	 , 

  

	

After attachnierit of P Nd0,02J9 
Sri N.N. Bonia the cotietef 	ffl iity has given order to take over thêjarge of 	

,i
stores fromme from 1st'pfO4 

	

Without Completing my 
normal teue of 6 (six) months. it is ttaIIy Viô!'atib'h'of 

	0 laid down policy asadopted by .!q, vide letter No; 3/Pers/A2/1208/36
~2.dtd 	 0 29 8 03, Iegarthng iotation of stffand store keepers 

0 	

0 	 •• 	
..• 	

-'\ 

Moreover ,  i am the sen
•
ior

•fl(  

keepers in this Depot, 	most LDC (Store) holding the charge of store
0  

By virtue o.seniorit/i àf'fh monetary benefit of ACP scheme issued by Govf; of Indja, 1 1t i in facts, there is no 
vacaticy available 

for me to get promotioii and also I have given an undertaking while getting 
the monetaiy benefits of ACP scheme,, that I shall not forg  T future promotion 

From the above fact and irumsàesfthè case, it appears that the compete ut 
Authority has themselves Violated and disown their own adopted 

policy as specified by H.O. videbove quoted letter regarditig rotation of staff 
and store keeper once in six moHths. 	

0 

	

• 	

0 	 • 

	

I therefore request yorhohour.to 	ntinue me in the existing vacancy 	
' 	 0 

of store keeper where I am working till flOW, and yetto be complete SIx 11olths. Else I 
will compollod to apploabh' the appropriate legal foium agaInstf 

	

violation of policy as adopted. byauthorjt.y. 	
0 Thankjncj YoU, 

Yours faithfully, 

	

• 	..'Y 	- 	 •0 

	

.•0 	

•, 	
0 

	

IJYJ 	' 
"m 	

P No 2753 

	

I 	
(T K. Des) 
LDC (S) Icd , 3JAs,i 	1 	

CSD Depot Narangi 

AN 

•'\ 	4_ (I 	I/ 	/ , 

IJ
- 
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03 6 1-2550578.26543fl l  
Mobile Nn, -98640255 I?. 
I -iniiiI 	Iii il.iuil VoCnIc((!)) , nhoo.cnni 
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-LEGAL NQTICE- 

10 	 . 

llic Manager, 	
0 • 	

CantecnStoresDepartrnent, 
• 	P,O,-Satgaon, 	 . 

Nararigi, (3uwalmti-78 1027 	 . 

Sir, 	 rn ' 

tinder insiniction of my client Shri Tushar Kanti Das P.Mo,2753, working 
under you as Lower Division 1erk (Store) CSD Depot, Narangi, Guwalmt,i- 
781.027 1 give you this notice as follgw: 

flldt my nl)ovc niuitwncd client [S wozking n a Stoic Kccpci CSJ) Dcpot, 
Narangi for last two years againsLex.isting vacancy of Store Keeper to this Depot. 
My client has taken over the charge of GP-i as Store Keeper since July 2004. He is 
the ccnior most Lower Division Clerk (Store) 'holding the charge of Store Kcpei 

• CSD Depot, Narangi, By virtue of seniority he got the moncthiy beneflt. of ACP 
Scheme introduóed by the Government of India. it is also a fact 'that there is no 
vacancy available for him to get prthnotion. He has also given an undertaken while 
taking monetary benefit of AC!'' Scheme that he will not forgo future Promotion. It 

• is worth, to mention here that US per policy laid down, by the I-lead Office CS!) 
Munibai vide Ref No.3fPcrs/A-2/1208/3622 dated 29-08-2003 issued by the 
l)eputy General Manager (P&A) for General M'anncr that Store Keeper should be 
rota ted, once in every six rnonth But surprisingly one Store Keeper name S,hri 
N.N.Bania SKill P.No.2 192 has been attached from RTD, Narangi vkk letter 
NO.R.ME/ESt,/28/1057 dated 12-08-04. At1er the attachment of Sini N.N,Barija 
P.No.2 19,2 the Competent. Authority has given order to take over the charge of 
Stores with cflbci. from 1 September 2004 from my ci icill who has not completed 

• 

	

	the normal tenure of six month. The thkjng over charge from my client 'is total 
violation of' laid down policy as adopted by Head Quarter, Mumbai regarding 
rotation of Sta fT and Store Keepers. 

' 	
0 

I• 
s, 	 From the above fact and circumstans of the cse. it appears that you have 1' 	

violated, and disown your own adopted polióy as specified by the l-'lcnd Quarter. I 
therefore request you to take utcessary steps and action i n  this matter within 
7(Scvcn) days from the receipt of this notice and to Continue my client n existing 



2' 
CflIC, 	 {iI 	i)tiit 	 -tiiIiipitr T1iuII,( 

P.O. -IiininiiI,n 

(it c';ih(i-7 SI U2 (Assnm) 
Phonc.: 036 255057R,26543 14 
Mohuic No, 0-9640255 2 
13.rnn( I 	ndiIndvucntci)ynhoo,com 

Vacancy of Store Keeper where he is stUl working and yet to be conp1eted the 
vvmnal tenure of six month or sc niviens have instructed me to fic Case or 

imt YOU iii YPTO1Y 1 te lorum Ibtu you vh b h1hk lo piv ihc' cost of 
the litigation: 

this may be treated a most urgent. 
Yo s aithtiilly, 

(Adil med), Advocate, 
Ouuhati High Court, 

Copy lbx in!bimatiôn & necessaiy action to:- 

The General Manager, 
Canteen Stores Dep0tlinent 
Ado]ph i 119viahnnhj KIrV Roud, 
Murnbai-400020,. 

'the Deputy (Jeneral Manager, 	N) 
Canteen Stores Department, 
Adelphi 119 Maharhi Karve Road, 
Mumbai-400020, 	. 	 , .... 

'the Regional Manager (East), . 
Canteen Stores Dcpartrnciit, 	. 
P.O.-Satgaon, Narani,  
Guwahati-781027.. 

1. 

Adfl. Ahmed), Advocate, 
Cauhati High Court. 


